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Councils of Medicines etc,

Conference where we will again dis-
cuss it. Even if there 1s no consensus
we will try to discuss it in the Cabi-
net and we will try to go in for the
samendment of the Electricity (Sup-
ply) Act. I do feel that we will not
be able to achieve the desired result
unless there is a comsensus among the
States. If we only impose certain
things, I do feel, they will not have
the desired °results. He said about
mini hyde]l projects in the Rajasthan
canal. Kindly send me the papers.
» If it ig technically feasible, certainly,
it will be done; there js no question

y Why it cannot be done or it should
not be *done.

MR. DEPUTY-SPEAKER: Send
them to the Minis’er immediately, by
the next available post.

AN HON. MEMBER: He will not
get it in time due to postal delay.
(Interruptions)

MR. DEPUTY-SPEAKER:
# please. We go to the next item.

Order

14. 55 hrs,

PETITION RE. WORKING OF

VARIOUS RESEARCH COUN-

CILS OF INDIAN: MEDICINES,
ETC.

SHRI KRISHNA KUMAR GOYAL
(Kota): I beg to present{ a petition
signed by Dr. Y. K. Tripathi and
" others regarding working of various
Research Councils of Indian Medicines
and National Institute of Ayurveda,
Jaipur, merger of various Research
Councils into one integrated eouncil,
elections to the Central Council of
Indian Medicine, enactment of a Cen-
tral Act and improvement in the sys-
tem of education in Indian medicine,
ete.
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14.56 hrs.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE.
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): On be-
half of Shri Pranab Kumar Mukher-
jee, I beg to move for leave to intro-
duce a Bill further to amend the-
Contingency Fund of India Act, 1950.

SHRI SATISH AGARWAL (Jai-
pur): Sir, it is only an amendment
with one clause which pertains to
making a provision for framing the
rule and laying it on the Table of the
House. May I request the hon. Minis-
ter as to whether he can make avail-
able the draft rules so that we can
participate in the debate when the
discussion on this takes place?

MR. DEPUTY-SPEAKER: It is
only aun introduction of the Bill
Before the discussion takes place, the
hon. Minister would give the draft
rules. Now, the question is:

“That leave be granted to intro-
duce a Bill further to amend the
Contingency Fund of India Act,
1950.”

The motion was adopted.

SHRI JANARDHANA POOJARY:
Sir, I introducet the Bill.

 §
14.57 hrs,
MATTERS UNDER RULE 377

(i) NEED FOR OVERBRIDGE AT JAUNPUR-
Raruway Station N U.P.
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{Introduced with the recommenda tion of the President.



